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Heo L"’?_\___‘_ (F.Ne.398/32/84~12(B)s 1o pursuance ef sib-clause
iul) of clause (i) ef sectiehs 2 of the Income-tax Act, 1961
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Shrli ¥ .8.Parmy, being & gagettad officer of the Centrel Cevt.,
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Cepy fervardod:

1+ A1 Directers ef Iuspectien ind uding OI{OGEMS), Few Deldt,
2« The Iirecher (I2), Staff Cellege, ¥agpur.
2+ Toe CaAG of Indin, Wew Delhi,

e The dgceuntant General Gujsrat, Ahmedakad/Gea.
§e The Caiaf Gecretary, Gevt. s f ujarat, Anmedabad/Gen.

. xﬂ.n g:%ﬁ Becretary and legal Adviser, Ministry of law,
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7. The Cammicsieuner of Inceme=tax, ﬂ{:nt. Abhmedabad,
8. IAC Inlgcuen Divisien, CEDY, s Bhawan, New Delht.
9. Central 11-DI(REAP), New Delti.(2 ceples), fer iscues and
diztrivutiens n

10. Guard Pile. i
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